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(Shri R. Venkataraman)
this. The problem is that the share-
croppers, have no right in land and, 
therefore, they have no security to 
•ffer. Even in those cases, the Govern-
ment have now instructed the banks 
to give loans up to Rs. 1,000/- for pro-
ductive purposes without any security 
and purely on the promissory note 
executed by them. I, therefore, hope 
that this will reach the people even in 
those areas.

Sir, I am thankful to the House for 
the cooperation it extended to ne. I 
take it that if there is any suggesion or 
any criticism at all, it is only to im-
prove the working of rural credit. I 
will bear this point in mind in the 
operation of the Bank.

MR DEPUTY SPEAKER: The ques-
tion is:

“That the Bill, as amended, be
passed.” ’

The motion was adopted.rt [
MTJ. DEPUTY SPEAKER: The House 

stands adjourned to meet again at
14.10 hrs.
1 3 .1 1  h r s .

Th^ Lok Sabha then adjourned for 
Lunch till ten minutes past Fourteen of 

the Clock.

The Lok Sabha reassembled after lunch 
at eighteen minutes past Fourteen of 

the Clock.

(Mr. D e p u t y  S p e a k e r  in the Chair') 
SUGAR UNDERTAKINGS (TAKING 
OVER OF MANAGEMENT) AMEND-
MENT BILL

MR. DEPUTY-SPEAKER: Rao Biren-
dra Singh.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) : 
Sir, I beg to move: *

•Moved with the

“That the Bill further to amend 
the Sugar Undertakings (Taking 
Over of Management) Act, 1978 as 
passed by Rajya Sabha, be taken 
into consideration.” >.

This Act was passed in 1978, and 
after that? Government took over 
some mills for a period of three years 
in the interest of sugarcane growers 
and workers and also far increased 
production of sugar. These mills have- 
been working, but now we feel that 
this period of three years is not suffi-
cient for their full recovery. Gov-
ernment has invested large sums of 
money on payment of arrears of 
sugarcane-growers and arrears of 
workers’ pay. We feel that, at least 
for a period of three years more. 
Government should retain control over 
these mills. That is why we have come 
to the House with this Amendment. 
I am confident that the whole House 
will support this beneficial measure.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend 
the Sugar Undertakings (Taking 
Over of Management) Act, 1978, as 
passed by Rajya Sabha, be taker, 
into consideration.”

Mr. Zainal Abedin.

SHRI ZAINAL ABEDIN (Jangipur): 
Mr. Deputy-Speaker, Sir, I rise to sup-
port the Biil moved by the hon. Minis-
ter just now. I support it as a measure 
that can be called as something bet-
ter than nothing.

Sugar is a very important and 
essential commodity of daily life to 
one and all. Sugar and sweetness are 
synonymous. But in view of the high 
level of price nowadays to the poor 
consumers it has become something 
bitter. . .

RAO BIRENDRA SINGH: Not now,

SHRI ZAINAL ABEDIN: In the
face of thisf it is the bounden duty 
of the Government to make. certain
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arrangements so that poor consumers 
may be provided with sugar at a 
reasonable price. The mills under 
discussion were given all the facili-
ties and concessions but tihe onwers of 
these mills did not care for the in-
terests of the consumers as revealed 
from the statement made by the hon 
Minister just now.

The Government has invested money 
in these mills. So there is the question 
of recovery of the money and to save 
the mills from getting sick again. 
But the question is: will this extension 
of the term of take over for another 
three years creat ‘ any guarantee as 
to the achievement of the aims and 
objects of the take over?

If not, what is the Government 
going to do?

The Government has been spending 
foreign exchange on import of sugar. 
Why? This is due to its sympathy to-
wards the big sugar mill owners. This 
policy pursued by the Government 
should be changed and then only the 
country may be self-sufficient in this 
regard. *

Only take over of a few mills will 
not serve the purpose. If the country 
is to attain self-sufficiency in sugar 
at all, the Government should nationa-
lise all the sugar mills. This is the 
year in which a buffer stock of sugar 
should be created because we are 
expecting a bumper crop this year.
If the Government wants sugar to 
become cheap, a buffer stock must be 
created.

Nobody knows where the bypro-
ducts of sugar mills go. These by-
products by no means help the culti-
vators or the agricultural labourers. 
So I suggest that the - Government 
should come forward with a compre-
hensive policy in this regard. .

I would also like to know whether 
the Government is considering how to 
reduce the disparity between the open 
market price of sugar and the price 
of levy sugar. In this connection I 
request the hon Minister to assure

the House that in no way the interests 
of the workers working * in thesl _ 
mills will be affected by the extension 
of the term of take over of the 
management of these mills. -

With these words, Sir, I support the
Bill. ; vr

SHRI CHANDRABHAN ATHARE 
PATIL (Ahmednagar): I rise to sup-
port the Bill wholeheartedly.

It has been found from experience 
of some years by the Government and 
the people that the duration of 3 
years period is a very short one and 
the Government, after taking over of 
such sick mills, cannot achieve the 
objects. So extension for a further 
period of 3 years is a necessity.

In this regard I would humbly like 
to make mention of the fact that* the 
root causes for the sickness of such 

mills should be looked into and . a 
policy laid down to root out these 
causes. The sick mills include the 
private-owned mills and also the mills 
run on th© lines of co-operative sector. 
So far as the experience in Maharash-
tra is concerned the State can be 
classified in three regions, namely, 
Vidharbha, Marathwada and western 
Maharashtra. In these three zones 
the recovery from sugarcane 5s not 
equal and beacuse of disparity in the . 
percentage of recovery the growers 
cannot get adequate price and so this 
is one of the reasons why the number 
of sick mills is increasing in Maha-
rashtra. Recreated demands have been 
made by growers from, Maharashtra 
that this aspect of the case may 
kindly be looked into and justice b e  
done to them.

At the same time I would like to 
submit that the benefits given to the 
improved machinery and the technical 
aspect of the Bill is also being consi-
dered by the Government of India and 
it is a good measure a benevolent mea-
sure to improve not only the capacity 
but also the potential to its fullest 
capacity to make out a good profit and 
a good turnover by the mills, but this 
principle is not being applied to~the
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[«fWV fwrT grf; ]
t

^•fa^r ^  ^  ^ ftnrrf ^  ssrsrwr 
»T "TPTt W R IT  I  I K fmTT 
S ^ f e  *t«r t o  sfrcnT |  *flrc fa* 
?mff ?r«fo5T^T«fi TOnffaraqrcft

*SHRI N. SELVARAJU (Tiruchira- 
ppali): Hon. Mr. Deputy Speaker, Sir, 
extending my support on behalf of 
my party the Dravida Munnetra Kaz- 
hagam to the Sugar Undertakings 
(Taking Over of Management) Amend-
ment Bill, I wish to make a few obser-
vations.

*TF3»3R ^ rrff dhft fa?R

11 t o  t o ?  |  ^  *refr ^srr 
■'Tfrfr I  I ^  if faHTC
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tt  <ht  i
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o t t o  qnsfl ’ ’ ’ .

* • •- . .

At the very outset, I would like to 
point that the Centre seems to be 
functioning under the impression that 
all the sugar mills are located only in 
North India and they produce the en-
tire sugar requirement of the coun-
try. I would like to point out that there 
are sugar mills in Tamil Nadu and 
substantial quantities of sugar are 
also produced in these sugar mills. It 
need not be stressed that* sugarcane 
cultivation is also substantial in Tamil- 
nadu. I am compelled to speak in this 
strain because the Centre is impervious 
to the prevalence of varying sugar-
cane prices in the North and in the 
South. I take this opportunity to de-
mand that the Centre sihould fix uni-
form price for sugarcane throughout 
the country. Then only the cane culti-
vators will be done justice by the Gov-
ernment of India.

There are 303 sugar mills in the 
country, out of which 13a mills are 
joint stock companies, 137 in the co-
operative sector and 28 in the State 
sector. The sugar mills in the coopera-
tive sector are being managed‘efficien-
tly and this is seen from the fact that 
52 per cent of sugar production comes 
from the cooperative sector. The sugar 
mills in the cooperative sector also en-
sure that fair and remunerative price 
is given to the cane cultivators and 
that money is given to them 'on time. 
There is no complaint from the cane 
cultivators about arrears of payment 
from the sugar mills in the coopera-
tive sector. I demand that hereafter 
the sugar .mills should be licensed 
only in the cooperative sector. If that 
is not found practicable, then the new

•The Original Speach was delivered in Tamil.



mills can be started in tihe State sec-
tor. I urge upon the Government that 
no licence should be given to the pri-
vate sector for starting a sugar mill. 
I will substantiate my contention by 
referring to the fact that the Kothar 
Sugar Mill owners in my district have 
paid Rs. 190 per tonne to the cultiva-
tors, while the other sugar mill in the 
State sector, being run with the cen-
tral assistance, has paid Rs. 201 per 
tonne. The private sector mill has paid 
Rs. 10 less per tonne of sugar. In these 
circumstances, I would like to reite-
rate that new sugar mills should be 
licensed either in the cooperative sec-
tor or in the State sector.

As the sick textile mils are being 
taken over by the Central Government, 
sick sugar mills should also be taken 
over by the Central Government. If 
that is not feasible in all cases, then 
the State Governments may be em-
powered to take over such sick textile 
mills. In my constituency t the Ratta- 
vaithalai sugar mill was taken over by 
the State Government. It is being run 
with the assistance from the Centre. 
Of late, the people are apprehensive 
that this might be handed over again 
to the erstwhile owners. I take this op-
portunity to demand tihat it should con-
tinue to be managed by the State and 
not handed over to the erstwhile own-
ers.
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Here, I would point out that 65 per 
cent of sugar production is allotted to 
levy-sugar area and 35 per cent to 
free-sugar area. There is a persistent 
demand for decontrol of sugar and also 
for allotting more to free-sugar area. 
I suggest that this should not be done. 
With 35 per cent of production, they 
are able to manipulate market price 
of sugar and they are selling even at 
Rs. 15 per kg of sugar in some places. 
They have no compunction in fleecing 
the consumers. I urge upon the hon. 
Minister not to succumb to such pre-
ssures from the sugarmill owners. In 
fact there is need for reducing the 
quota of free-sugar. ^

The Centre has fixed Rs. 130 per 
tonne. This was the price paid to the 
growers last year. It cannot be denied 
that production costs have gone up 
manifold times this year. The cost of 
inputs like electricity, fertilizer, wages 
etc. have all gone up. The Central 
Government knows about this spirall-
ing prices, which has led to frequent 
increases in the dearness allowance 
to its employees. The cost of living 
index is common to the cultivators 
also. In these circumstances, there is 
every justification for increasing the1 
P r i c e  of cane to the growers. The 
cane-growers are not living in an is-
land of their own. They are subjected 
to price increases of their inputs and 
also to increases in their cost of living 
It is in fact gross injustice being per-
petrated on the cane growers if last 
year’s cane price is given this year 
also. The hon. Minister who is himself 
an agriculturists sihould do justice to 
his own kith and kin in agriculture. He 
should not hesitate to increase the 
cane price which should be in confor-
mity with the general price index.

The Government of Tamil Nadu did 
constitute a Committee to go into the 
entire gamut of cane cultivation in the 
State. The Committee toured the 
State and met the cane-growers. After 
making an in-depth study and after a 
thorough appraisal of the whole pro-
blem, the Committee has recommen-
ded Rs. 210 per tonne. This report has 
been submitted quite some time back. 
The harvesting season has set in and 
yet the Government of Tamilnadu has 
not fixed the cane price. It is common 
knowledge that the AIADMK Govern-
ment is callous to the interests of pea-
sants. It is no exaggeration to say '  
that the peasants are the enemies to 
the State Government of Tamilnadu. 
The State Government feel that if the 
peasants get remunerative prices they 
will have the upper hand over the 
Government. I have no hesitation in 
saying that the AIADMK Government 
has not announced the cane price yet 
because it does not matter much to 
the State Government if the cane-grow-
ers are decimated. Last year for 8.5 
recovery the Government announced■ • -t. 'V J '*! . _•
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the price of Rs. 175 per tonne. At least 
that price could be announced now. 
There seems to be reluctance on the 
part of the State Government even to 
announce that price. I demand that 
tihe Central Government should in-
tervene in this matter and come to the 
rescue to canegrowers in Tamilnadu. 
It should be ensured that they should 
get at least last year’s price, if not 
more.

The three sugar mills in Thanjavur, 
Ulundurpet and Perambalur are being 
managed by the Tamilnadu Sugar Cor-
poration. it is unfortunate that almost 
all the" Directors on the Boards of 
Managements of these 3 Mills are 
bureaucrats and sugar industry mag-
nates. There is no representation of 
cane-growers and other cultivators, 
who became shareholders of these 
mills after taking loan from the na-
tionalised banks. They had appended 
their signatures on blind papers be-
cause they were very keen to have 
these sugar mills in their area. I sub-
mit that the Centre should intervene 
in this matter also and ensure that the 
canegrowers and culivators? who are 
shareholders of these sugar companies, 
are given representation on the Boards 
of Managements of these sugar mills.

In Alanganallur, Madurai District, 
the sugar mill is being run by the 
State Government with central assist-
ance. It is unfortunate that every year 
Rs. 15 per acre is taken from the cane- 
grower and this is never returned to 
the grower. The Central Government 
should direct the State Government 
to refund the entire sum collected in 
such an unauthorised manner.

As they were not getting proper 
remunerative prices for paddy, the

• cultivators took to the cultivation of 
commercial crops like sugarane. For 
the commercial crop like sugarcane 
also, if the peasants are denied re-
munerative prices, then there is no 
redemption for the cultivators in our 
country. The Government of India 

-should ensure that the cultivators get
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remunerative price to sugarcane; 
otherwise fhe cultivators will not be 
able to make both ends meet. If they 
suffer for their livelihood, than the 
national economy is in jeopardy. I 
am sure that our Agriculture Minister 
will do justice to them.

With these words I resume my seat.

SHRI CHITTA BASU (Barasat): 
Sir, I rise to support ftie Bill which 
is under consideration. But, while 
doing so) the House should know that 
unless the Government makes the 
sugar policy clear and firm, particular-
ly in regard to the subject for which 
the Bill has been brought forward, 
there is a possibility of some hind-
rance in this work. *

Here I want to draw the attention 
of the House to the fact that of late 
the Industries Minister of he Union 
Government has declared that unless 
the sick units, which have been taken 
over by the Government under one 
measure or another, could be made 
viable they will be handed over to 
the former owners. This is the policy 
thrust of the Government of India in 
regard to sick industries. I feel that 
the hon. Minister should make his 
position clear in the background of 
this policy statement of the Industries 
Minister of the Government.

These eight mills were taken over 
by the Government under the pro-
visions of this Bill. Now the Govern-
ment propose to extend the period by 
another three years. In case during 
these three years these sick units are 
not made viable, what would be the 
position of the Government of India 
in that respect? If .the statement of 
the Industries Minister holds good, if 
these mills are not made viable with-
in three years, they are likely to be 
handed over to the former owners.

Therefore, I would have been happy 
if the Government had straightway 
taken permanant possession of the 
management and ownership of these 
eight mills. This is the basic weak-
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ness or lacuna of this Bill. While I 
support the Bill, I do not like these 
units to go back to the original owners 
because of whose folly . these mills 
have become sick. It is nof a question 
of mere take over of 8 units; it relates 
to the entire sugar policy of the Gov-
ernment of India. Therefore, while I 
do not like to bring in all other matters 
under discussion, certain things should 
be discussed and pointed out to the 
hon. Minister.

For instance, take the question of 
determination of ccst in the stigar in 
dustry. Molasses is one of the bi-pro-
ducts of the sugar mills.-While calcula-
ting the ex-factory cost of sugar, we 
have to take into account those items 
which are produced but of molasses 
like industrial and other alcohol and 
the profit earned by their sale. Now 
they are not taken into account by 
Government while determining the ex-
factory cost of sugar. This is one of 
the main reasons for which the con-
sumers are not in a position to get 
cheaper sugar and the sugar mill own-
ers carry on increasing their profit. I 
think the hon. Minister should tell the 
House as to whether he has got any 
proposal or measure to see that those 
profits earned by way of increase in 
the price of sugar are also taken into 
account for determining the ex-factory 
price of sugar,

The question comes regarding the 
sugar price. This morning the hon. 
Minister in the course of his reply to a 
question agreed that the total availa-
bility in 1980-81 sugar year amounted 
to 60.39 lakh tonhes. And from that 
very question it is evident that con-
sumption of sugar is around 52 to f>3 
lakh tonnes and therefore, there is sur-
plus so far as quantity of sugar avai-
lability for this year.is concerned and 
also so far as consumption of sugar is 
concerned. But the price is increasing. 
I would only ask the hon. Minister 
whether he is prepared to see that the 
evy sugar quota is further increased 
so that the public distribution oysten:

can be further ̂ strengthened and the 
price in the market is brought dowr 
which can be within the purchasing 
capacity of the people. He can assure 
the House about this simple thing.

My next point is regarding the mini-
mum price for cane. Today he has 
made a statement saying that the Gov-
ernment does not propose to increase 
the price of the sugarcane. And this 
is what he has said in his words; “Yes, 
Sir, in so far as it relates to a recovery 
of 8.5 per cent the cane price remains 
unchanged." And I think he proposes 
to keep it also unchanged.

You know that the cost of input for 
the sugarcane cultivation has increa-
sed, he cannot deny it, and there is an 
agitation current in different parts of 
Uttar Pradesh and Bihar for the in-
crease in the sugarcane price. May I 
know from the Hon. Minister whether 
in view of the increase in the cost of 
inputs for agricultural operations, th i 
Government consider that the mini-
mum support price for sugarcane 
would be increased for the ensuing 
sugar season. This is very necessary 
for us to know.

. J

Lastly, the question of nationalisa-
tion is there. I have been unburdened 
by my various friends like Shri 
Jharkhande Rai on this. Your Party’s 
Government in Uttar Pradesh, that is, 
the Uttar Pradesh State Government 
was at one time committed to take 
over or nationalise the sugar indus-
try. Why are you going back upon 
your commitment? The hon. Minister, 
of course, mentioned to me through a 
question; “Why West Bengal Govern-
ment is not doing?” I think he is quite 
aware of the fact about the constitu-
tional limitations. Can a State Legisla-
ture take over the ownership of any 
big business house? It cannot. There-
fore, he as per his own habit does not 
miss an opportunity to throw a ques-
tion to us to denigrate us or create 
confusion among us. I throw him this 
question—would he agree to change 
the Constitution of the country so that 
States are given more powers to.take 
over the management arid ownership
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of the industries in all States. I do not 
mean only in West Bengal. I am also 
asking for your State also. Do you 
agree?, You cannot agree. Therefore, 
I am not raising that question. But in 
so far as sugar industry is concerned 
the Government of India was commit-
ted for nationalisation. Why are you 
going back upon that commitment? 
That point has been elaborately discus-
sed arid I do not find it necessary to 

•di-late upon that subject. Therefore, it 
is necessary that he should also make 
his Government’s position clear with 
regard to the very important question 
of nationalisation of sugar industry in 
the country so that sugar industry 
itself can be further modernised. Pea-
sants can be given remunerative pri-
ces and rural industry can be develop-
ed.

^  *TTT ( <TT5ff) : STOreT 
*rft*4, 5*T if—

“for the words “three years”, oc-
curring in the proviso, the words 
“six years” shall be substituted.”

#  irf ^HnT ^rr^n m  f t  3 %
3WTR <£3f) ̂ X̂TX spf cIT̂Fj
$ f t  ^  % src
STR ^  w;; |  sffc
t e n i  m r̂rq* ?r a  w q 7 1 ,  m srtft
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sfi 5fiff <T<fi* I  XtX 3 ** «fhc apff ^T^-
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|  f t  a*  fo ff if *?$ f a #  f t  
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w  ^

r̂ t t  I ,  f t  3* ^ f t rC\ o v 7
ftqT siTJhrr, ^ a t  s rn f lw ^  ft^T 
3h^»tt i wm f̂i ^  srarrir
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TTff fttfr |  i ^T^n ^  w r  |  f t
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At that time, the production of sugar 
was something like 38 lakh tonnes or 
39 lakh tonnes. The production of .su-
gar has now gone up. But the price 
of sugar in the open market is close 
to Rs. 6.00 per kg. If you take into ac-
count the issue price, it means rough-
ly about 50 per cent more. The price 
of sugar is 50 per cent more now when 
the production is also more. This is a 
new kind of economics, that is when 
the production rises, the prices also 
rise. The law of economics is that when 
there is more production, there is less 
price. But under Indira Congress rule 
the law of economics has been turned 
upside down the production is rising 
and the prices are also rising.

The hon. Minister says, “We want 
to pay a remunerative price to the 
farmer.’ Now, during the Janata rule, 
the price of fertiliser was Rs. 74.00 
per bag. Today, it is Rs. 125.00 per 
bag. But you cannot get it at Rs.
125.00 per bag. You have to pay com-
mission and all that. Then only you 
get it. The normal price of fertiliser 
is Rs. 160.00 per bag if you want to 
get it without delay. Now, when the 
prices of'inputs were so low, the Ja-
nata Government was paying the far-
mers adequately.

What was happening was that the 
sugar managements wene sympthetic 
to them and, as a consequence, they 
refused to buy from the farmers. Be-
fore we came to power, they were 
earning 200 per cent profit in poduc- 
tion of sugar. But during our rule, we 
abolished this dual pricing system and 
this levy sugar and non-levy sugar 
business and, therefore, the profit earn-
ed by sugar managements dropped 
from 200 per cent pre 77 down to only 
about 15—20 per cent which is the nor-
mal rate of profit. Naturally they be-
came very unhappy and they found 
good allies in them and they joined 
with them. What more they did, I need 
not go into it. . .

PROF. N. G. RANGA: (Guntur): 
Sugarcane prices felL

DR. SUBRAMANIAM SWAMY: 
How sugar cane prices fell? Where?

PROF. N. G. RANGA: Everywhere.

DR. SUBRAMANIAM SWAMY: Du-
ring Janata rule, the minimum sup-
port price of Rs. TS/- per quintal was 
adequate to cover cost of production 
considering the price of fertiliser was 
low, the price of deasel was stable and 
the prices of all the inputs were low 
and, therefore, it was only the mis-
chief of the sugar managements which 
was responsible for the crisis that de-
veloped. Of course, I think that if we 
were to do it again, we would have 
buffer stock policy. '

SHRI RAO BIRENDRA SINGH: Du-
ring next elections.

DR. SUBRAMANIAM SWAMY: Cer-
tainly. Next elections. One who laughs 
last has the best laugh. ‘

Anyway, we should have a buffer 
stock policy. Nevertheless, I say to-
day.........

MR. DEPUTY SPEAKER: At least, 
you would become a Minister if your 
Party wins.

DR. SUBRAMANIAM SWAMY: No. 
why do you underrate me? I would 
become a Prime Minister. When we do 
visualise why should we not do it at 
the top?

MR. DEPUTY SPEAKER’: I am hap-
py that you belong to South India.

DR. SUBRAMANIAM SWAMY: It 
is time that power shifted from North 
India to South India. North India 
made a mess of ’Government.

Therefore, I would say that the Mi-
nister must give serious thought to 
this subject and not get into the web 
of the stranglehold of the sugar indus-
try and see that the farmers get their 
due. If the prioe Of sugar is Rs. 6 /-
per kg. in the market, why don’t it 
transmit itself back to farmers. How

2573 LS—13
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[*fr srmmTffsr fa rt q t̂fe^r]

>wr vx q&n, fag-R w r
*ti?rr, ^  tfrsff *r

ScTHM f t  3I1W *ftT 'fiJfi 
% sarr^ i ^  3f) ^ rrff ?rmr |  ^

^f¥ ft  qT t̂ft I f*T nTf d '
^TOjWT ^  sf)if) 3PT SITRT 5FT ^ T
<ri»rr i eft ^rr
f) ^ i w ,  *rfa;i
rcra % fa3r*ft 1

^  ^  Ci a f ta r  |  fa  fa^rnff *fft
5fo 5PT fa% 1 #  vft t t r  
f  fa  Jn w  W?tft9R

^  faqT ^rq,
?lTfa ^ \ i  qF?t T̂T ^ ^  ff%,' 
m m  <rc fa  ĉrr̂ rT <?ra- &  r̂ i **-
Srerc sr?aT & faffpff % 5R
*Ft Ttv q 3% I

^  viseff % t̂ t «t  $  *;a> *rfta*
w\ ^  §^ iff f a e to  wit
?FT«fa ^TrTT f  I

RAO' BIRENDRA SINGH: I am
very grateful to the hon. Members from 
both sides of the House for their very 
wide support t0 this Bill.

’ The scope of the Bill was confined 
only to extention of the period from 
3 to 6 years for temporary take-over 
of the sick sugar mills under the ac-
cepted principle of such take-over of 
management under the Act passed in
1978. The hon. Members have discus-
sed various other matters, though 
they are important matters—connected 
with the sugar policy the Government 
is following. I have taken note of all 
those points.
15.53 hrs.

[ S h r i  K . R a j a m a l l u  in the ChairJ

The main point made by the friends 
who have supported this Bill was that 
it would have been much better if ail 
these mills had been taken over ins-
tead of extending the period of their 
taking over temporarily. We are

following a policy of mixed economy. 
It is a very big and wide question a* 
to what indvrstry or key industry in. 
India should b* taken over and how 
far private industry should continue. 
I am not going to answer this specific 
question while we are discussing this 
small measure. But so far as sugar 
industry is concerned, the industry 
is as good as nationalised because 
more than 50 per cent of the sugar 
mills in the country are in the co-ope-
rative sector. We have already adopt-
ed a policy that all new licences would 
be preferably given to co-operative— 
co-operative of sugar cane growers 
only. In Maharasthra alone—Mr. 
Vikhe Patil knows—lo licences have 
been recently given. 3 licences have 
been given in Haryana. One or two 

in Madhya Pradesh. U.P. also has got
5 new licences—all in the co-operative 
sector. We have also laid down that 
there wil] be restrictions even on ex-
pansion of capacity for private mills. 
They will have to satisfy certain con-
ditions, namely, development of the 
rural area around the mill before they 
are allowed to expand. Therefore, I 
am sure, hon. Members would agree 
that it is better to have this agro-
industry owned by farmers themselves 
than to resort to run this industry 
under the State because farmers apart 
from reaping benefits of poduction of 
sugar cane will also share the benefits 
of processing. This is the policy that we 
are following. This take-over has 
benefited the farmers and the workers. 
There was a very large sum outstand-
ing as arrears when the mills were 
taken over. It was Rs. 38.53 crores 
for the year 1978-1981. Out of thart 
more Rs 38 crores have been paid by 
the Government and there is only a 
sum about Rs. 51,000/- as outstand-
ing. That is also because of certain 
court orders. Out of an amount of 
Rs. 50.77 lakhs which was outstanding  
for the year 1979 and earlier almost 
everything has been cleared. There 
is only Rs. 57,000/ as outstanding for 
the year 1980-81. This shows that 
'Government having taken over these 
millg has worked towards payment of 
entire arrears of workers and sugar-
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cane growers and this is the purpose 
behind the extension of period for 
take-over because so far we have only- 
been able to clear the past arrears. 
We have not been able to do any major 
repairs. In the next three years when 
you allow us to keep it than we shall 
he able to invest some money on 
modernisation and improving the 
condition of the machinery so that 
these mills do not get sick again if 
these are to be handed over. Sonie 
hon. Members wanted to know as to 
how much money has been spent. 
During the last 3 years. Government 
invested about Rs. 13.7 crores and out 
of that we have already recovered a 
little over Rs. 4 crores. This is the 
financial position. '

Sir, some hon. Members were very 
emphatic that Government, if serious 
in its business, should nationalise 
sugar mills. I hope they would be 
Satisfied that so far as sugar industry 
is concerned we are following a policy 
of sugar mills being run by the gro-
wers and farmers.

SHRI BALASAHEB VIKHE PATIL: 
1 would like to suggest that Govern-
ment may kindly consider if instead of 
these mills being given back whether 
t h e y  should not be given to growers’ 
cooperatives.

RAO BIRENDRA SINGH: We s h a l l  
consider that suggestion but for the 
time being we have not taken a deci-
sion. At present the only scope of 
the Bill is to continue to keep these 
eight undertakings under Government 
for a further period of three years. .

16.00 hrs.

The only scope of the Bill is to 
continue keeping these 8 undertak-
ings under Government for a further 
period of three years. Some of the 
hon. Members have suggested that the 
mills should not be allowed to go sick.
I entirely agree with them. This is 
our policy. That is why we have taken 
action under this Act. We are issuing 
notices to the mills that if they do

not start working at the time of crush-
ing of sugar-cane or close down the 
mills or do not pay arrears to the 
sugarcane growers within 14 day3, the 
Government woul^ take severe action 
against them. This action is only in 
the interests of the farmers and also 
workers who will be out of employ-
ment when the mills are closed down.

Some friends have suggested that 
Government should take over the res-
ponsibility to see that modernisation 
takes place. We accept that respon-
sibility and that is why we have now 
decided to impose a cess of Rs. 5 per 
quintal. We shall thereby realisa 
about Rs. 25 t0 R s. 30 crores every 
year which we shall spend on cane 
development and research work and to 
give soft loan to the sick mills for 
modernisation. Smt. Krishna Sahi and 
some other friends made a very im-
portant point that development of 
rural areas can be brought about 
very eas ily  if sugar industry could be 
developed in the country, in the co-
operative sector. We have seen the 
example of Maharashtra where a very 
large percentage of mills are in the 
cooperative sector. I recently visited 
the constituency of Mr. V. K. Patil 
and the cooperative mills there. His 
father was a pioneer in this field an d  
I have seen how the whole face of 
the rural areas is changed, in hun-
dreds of villages^ wherever the mills 
have come up.

There is also one other important 
point. The by-products should be uti-
lised and the profits of the mills earn-
ed by this, that is,' by-products like 
molasses, etc. should be ploughed back 
into the mills for the betterment and 
should be accounted for. But I am not 
in a position to say much on this sub-
ject, because this is out of the pur-
view of the Agriculture Ministry. This 
is being looked after by the Ministry 
of Petroleum and Chemicals and' we 
shall see what we can do. Certainly 
there is scope for paying higher prices 
to the farmers if all profits that the 
mills earn are accounted for properly 
and brought in their balance sheets.
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Mr. Chitta Basu and some other 
friends did not seem to understand 
that this amount of Rs. 13 which was 
the price fixed by the Government as 
'minimum statutory price for the sugar-
cane was not relevant to the price 
which is to be paid to the farmers. 
It is only for the purpose of calcu-
lating the cost of production of sugar 
and for the purposes of payment of 
price for the 50 per cent of levy sugar 
that we get from the mills. There-^ 
fore, there shoul^ not be any anxiety 
on this account. Even last year under 
the Prime Minister’s own instructions; 
the Chief Ministers in the States tried 
to get the maximum price for the far-
mers for their sugarcane keeping in 
view the large profits that the facto-
ries earn. In some of the States like 
Punjab, they get even Rs. 27 or 28 
per quintal. Even though the statutory 
price remains at Rs. 13.0, some 
States have already announced that 
the farmers would get at least Rs. 20 
or 21 or Rs. 22 or Rs. 23 per quintal 
for the sugarcane. I hope that the 
policy that we are following will prove 
.successful as it has done in the past 
two years. The area under sugarcane 
has increased very fast and we have 
been able to rectify the situation and 
the muddle that had been created by 
Dr. Subramaniam Swamy earlier.
I always thought that he was a bold 
politician, but I never knew he was 
so brazen also. Everybody knows 
what was Janata Party and what hap-
pened then. Now, he is trying to extol 
the performance of the Janata Party 
regime in this House. I am sure, he 
knows in his heart of hearts that he 
and his friends failed miserably, but 
I am glad at least he is taking inte-
rest in what this Government is try-
ing to achieve and I ani sure, very 
soon he will be able to convince him-
self that there could be no better 
Government than the present Govern-
ment jn India in the interest of far-
mers, workers and everybody else.

I do not think. I shall take much of 
your time. I am thankful again to the 
hon. Members that they have given
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good support to the small measure that 
we have brought before them, and 
they will also pass it when I move the 
motion.

MR. CHAIRMAN: The question is:
“That the Bill further to amend 

the Sugar Undertakings (Taking 
Over of Management) Act, 1978, as 
passed by Rajya Sabha, be taken 
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will
now take up clause-by-clause consi-
deration of the Bill.

The question is:

“That clause 2 stand part uf the 
Bill”.

The motion was adopted.

Clause 2 was added to the Bill. 
Clause 1, the Enacting Formula and 

the Title were added to the Bill.

RAO BIRENDRA SINGH: I beg to 
move:

“That the Bill be passed”.

MR. CHAIRMAN; Motion moved:
“That the Bill be passed.”
’Sfr (ffffTT) :

ffsrrrfa sft, vm *f te ft *rr#r 
*rmr g f if 

®rrqRf sfta: qfarfl 
% ipTnr# Sf ^ £ t

*Tf  |  VU  ffT?Tt Tft | — ^  tffc
ff I

5TT TfT«TT, % fa tr y fa
ffsft T̂TTt I  I fcpflR % farr $ 9

I ,  3TPT ftefi

snr fffrtsr sfrr ifrrffTr ^

St I  eft fa*  

jjsf) 3ft *ft tsfff $  I  |

% sranT sffaft *Pt
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fa^n*? fa^ft fo r ^
Tar |  ? *ptt ^  t o

«frt ^P*r*7$RT*ft^rrteftfTfN ^*R??rr 
t  1 «F^Tr fa  <rrsf % w  
3ft spir^a f a s n  fw?r ^  ^

t  S t |  $ ^  ^  t  1
crrsf ^  3

1 *ff ?rff *ft ^  ^  |  ?
TOT «TTT *ft 3JT?t % fa<T foTC |  I 
«PR ^HT s&TelT |  eft *ft
*r?ra ^fl^r ^  I  i

' TO ^ . ^ c i  faSTR ^ \  ^T\ fa^r,
5TT^«n snq-^  1

*  JTT«NT ^elT |f fa  ^  
JRfl T̂TT sfft qft ^  I

sr«r «ft Trî Tsftcr a w  #S |  
*Tcft sft fa ffR  % f^efi WTl ?T
qTTT ^  ?  eft t  T̂*T <T*7? *T?T
S^fTT |  ?fh  faST ^  |  I
^  5TT«faT >̂TelT g f a  ^  ^fT  ^ 7  
fafTRf ^  fa q  f®  Sfft STffi ^  WTT 3TT*
<ft s^rrr w sq t  %,w  rfii fa ^ H  ssw?,

% faq  *rrs t*#jt 1

PROF. N. G. RANGA (Guntur): 
Mr. Chairman, Sir, I wish to confine 
myself to just one point i.e. the policy 
which is being pursued by this Gov-
ernment and attacked by a number of 
friends from the Opposition, viz. the 
dual price policy. I am all in favour 
of this dual price policy, not because 
of some theory, but because of prac-
tical experience.

At the time of the previous Gov-
ernment—the moment I mention 
Janata, some of our friends become 
allergic—they did away with this dual 
price policy. They had' only one price 
policy. The result was the burning 
down of cane in U.P. and some other 
States by our kisans because prices 
went down so low, while all the time 
factories were having a merry time.

The middle classes appeared to be 
happy because prices were coming 
down. But actually what hpppened 
was that the prices did go up. So, 
this Government has done the r i g h t  
thing in going back to this dual price 
policy.

RAO BIRENDRA SINGH: Rather
the previous Government itself was 
reverting to this.

PROF. N. G. RANGA; Yes; but now 
this Government is able to export 
sugar and also store a large quantity 
of it, at the same time ensuring an 
economic price to our farmers. It is a 
policy which ought to be accepted by 
every right-thinking person who be-
lieves in a welfare society, welfare 
state and welfare economics. It is 
true that these friends who want only 
one price do not believe in welfare 
economics at all, but believe in the 
good old capitalist economics, where 
the producers and the consumers 
would be exploited whereas middle-
men and industrialists would be able 
to make profits.

I want this dual price policy to be 
extended from sugar to almost every 
other commodity needed by our mass? 
es. As a result of this dual price policy, 
the upper middle class, the richer 
people and high-salaried people in
towns to-day would not be able to 
continue their luxurious ways of life, 
and luxurious, reckless and irrespon-
sible expenditure which they indulge 
in while pursuing it. Their luxurious 
life has got to be controlled, and it 
can be done in best possible only this 
way. If we introduce controls, there 
may be too much of corruption, trouble 
and official exploitation of the far-
mer, as well as the consumers.

In this manner whoever wishes to 
have more than one sweet at any time, 
and more and more sweets of the 
Bengali type where too much of sugar 
has to be pushed into every sweet, 
must make up their minds to spend 
more and more. I don’t see any reason 
why these people should not be made



401 Subar Undertakings AGRAHAYANA 9, 1903 (SAKA) Rampur Raza 402
Library (Arndt.) Bill 

(Taking over of

to pay market prices. What is needed 
today is that we should assure our 
ordinary massese minimum quantities 
of various essential commodities at the 
most bearably and reasonable price 
level. Once that is satisfied, in regard 
to all other people,' if they wish to 
indulge in luxurious ways of life, let 
them pay for If the market price 
goes up to Rs. 10/- or Rs. 12/-, let 
them pay. Otherwise, let them be 
satisfied with one sweet. Why should 
they insist upon rosgolla and sandesh 
all the time?

Similarly in regard to clothing and 
rice also. I have ration rice. But some 
of these people would like to have 
basmati or other varieties, which are 
luxury ones. They are welcome, but 
let them pay. This is the policy of this 
Government. "

I am glad that as far as sugar is 
concerned, the present Government is 
pursuing the right policy, and achiev-
ing success. I am happy to find that 
we are today in a happy position to 
assure an economic price to our far-
mers much higher than the minimum 
price. If Government succeeds in help-
ing them to gain (more and more, by 
starting their own cooperative facto-
ries and also peasant-managed and 
peasant-owned factories even other-
wise, and if they are prepared to make 
sick mills effective and efficient, it 
will be all for the good not only for 
the poorer people . but also richer 

-people and the middle class. I am not 
prepared to accept the marketing 
economy which was sought to be pro-
pagated by my friend> Dr. Subrama- 
niam Swamy. He was asking what is 
this economics? Theirs is a round and 
round economy, cycling all the time 
people’s money into the pockets of 
only capitalists and not of the general 
folk. Our is the welfare economy; and 
I am in favour oii it; and I hope and 
I am glad that we are making success 
pn this front. I hope, since hon. Min-
ister is incharge of the “civil supplies, 

.he will be able to try  and introduce

Management) Arndt. Bill 
it for as many commodities as possible 
and see that the distribution is much 
more satisfactory than I t  is today.

RAO BIRENDRA SINGH; There is 
nothing much to say. I only thank my 
friend Mr. Ranga who is one of our 
most senior members and a grand 
farmers’ leaderT T assure him that the 
policy that we are following, the 
Government intends to continue it be-
cause we want to provide cheaper 
sugar to the weaker sections at 
Rs. 3.65 per kg. and at the same time, 
we want to give some liberty, some 
freedom to the sugar mills to make 
good their losses, if any, on supplying 
of levy sugar quota to the Govern-
ment. But you know that even in the 
free market we have controlled the 
prices of sugar and around festival 
seasons, sugar has been selling even 
in the Capital in Delhi around Rs. 6* 
per kg; and with this policy, I am 
sure, we shall be able to ensure re-

m unerative prices to the farmers as 
was advocated by my friendf Shri 
Mani Ram Bagri and at the same time, 
we shall see that the sugar mills, most 
of which are in the cooperative sector, 
do not suffer any losses and' they con-
tinue to make profit.

MR. CHAIRMAN; The question is: 
“That the Bill be passed.”

The motion was adopted.

16.22 hrs.

RAMPUR RAZA LIBRARY (AMEND-
MENT) BILL—Contd.

THE DEPUTY MINISTER IN THE 
MINISTRIES OF RALWAYS, EDU-
CATION AND SOCIAL WELFARE, 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): on behalf of Shrimati 
Sheila Kaul: I beg to move:

“That the Bill to amend the Ram-
pur Raza Library Act 1975, as P*ss-


